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THE HIMACHAL PRADESH TAXATION (ON CERTAIN GOODS

CARRIED BY ROAD) ACT, 1999
(ACT NO. 16 OF 1999)!

{Received the assent of the President of India on 19th August, 1999 and
was published in Hindi and English in R.H.P.Extra., dated 5th October, 1999 on
pages 3743-3778.)

An Act to provide for the levy of tax on certain goods carried by road in the
State of Himachal Pradesh and to validate certain taxes imposed on
the goods carried by road and for certain other matters connected
therewith.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Fiftieth
Year of the Republic of India as follows:-

1. Short title and extent.- (1) This Act may be called the Himachal
Pradesh Taxation on Certain Goods Carricd by Road) Act, 1999,

(2) It extends to the whole of the State of Himachal Pradesh.

2. Definitions.- In this Act, unless the contexi otherwise requires,-

(a)
(b)

(©)

(&)

(@

)

“appointed day” means the day on which this Act comes into force;

“barrier or check-post” means a barrier or check-post established
under section 5 of this Act; .

“Commissioner” means the Commissioner appointed under section
7 of this Act;

“distance covered or being covered” means the total distance
calculated from the first point from which goods are carried by road
(by means of a mechanical vehicles, cart, animal and hinan agency
or any other means, except ratlways and airways) to the last point in
the State;

“goods” mean the goods specified in column(2) of Schedule-! or
Schedule-T1, as the case may be, appended to this Act;

“Government” means the Government of Himachal Pradesh;

1. Passed in Hindi by the Himachal Pradesh Vidhan Sabha. For Statement of Objects
and Reasons see R.H.P, Extra,, dated 5th Aprit, 1999, n. 1171 and 1189,
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(2) “Inspector’” means the person authorised by the State Government
to collect tax in respect of any goods and includes cvery
Goveroment servant posted in connection with the collection of tax;

(h) “kilogram™ means kilogram as defined in the Standard of Weights
and Measures Act, 1976(60 of 19706);

(i) “mechanical vebicle” means any mechantcally propelled vehicle

- adapted for use upon roads whether the power of propulsion is
transmitted thereto from an external or internal source and includes
a chassis to which a body has not been attached and a trailer;

() ‘“notification” means a notification published in the Official Gazette;
k) “Official Gazeite” means the Rajpatra, Himachal Pradesh;

() “prescribed” means prescribed by rules made under this Act:

(M) “Schedule” means the Schedule appended to this Act;

(n) “State” means the State of Himachal Pradesh;

(o) “tax” means the tax levied under this Act; and

(p) ‘“taxing authority” means any officer of the Excise and Taxation
Department not below the rank of an Excise and Taxation Inspector
appointed under sub-section (1) of section 7 of this Act and
conferred upon him the powers under sub-section(2) or invested
with powers under sub-section (3) of section 7 for carrying out the
purposcs of this Act,

3. Levy and rate of tax.- (1) Subject to the provisions of this Act, there
shall be levied and paid to the State Government 2 tax on every kind of goods
specified, in column (2} of Schedule-1, carned by road by means of a mechanical
vehicle, cart, animal and human agency or any other means cxcept railways and
airways,

(2) Such tax levied on the goods specified in Schedule-l, shall be payable
for a distance of cvery onc hundred and fifty kilometres or part thereof covered
or being covered within the State and at the following rates, namely:-

(a) where the distance covered does at the rate as specified in

not cxceeds 150 kilometres. column (3) of Schedule-I;

(b} where the distance covered or at twice the rates specificd in
being covered excesds 150 column (3) of Schedule-I; and
Kilometres but does not exceed
300 kilometres.

(¢} where the distance covered or at thrice the rates specifted in
being covered exceeds column (3) of Schedule-]

300 kilometres.
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(3) On every kind of goods, specified in column (2) of Schedule-II,
carried by road by means of a mechanical vehicle, cart, animal and human agency
or any other means, except railways and atrways, at any time, on or after the 17th
day of July, 1976 but before the appointed day, there shall be deemed and always
deemed to have been levied and paid to the State Government, a tax for a distance
of every one hundred and fifty kilometres, or part thereof, covered within the
State, and for the period mentioned in ¢olumn (3) thereof and at the following
rates, namecly:-

(a) where the distance covered does  at the rates as specified in
not exceed 150 kilometres. column (4) of Schedule-11;

(b) where the distance covered at twice the rates specified in
exceeds 150 Kilometres but does  column (4) of Schedule-I; and
not exceed 300 kilometres.

(c) where the distance covered at thrice the rates specified in
exceeds 300 kilometres. column (4) of Schedule-I

{4) The net weight, value, volume and species of the goods for the
purpose of assessment of tax shall be determined in the manner prescribed.

Explanation.- The tax levied under this Act shall be in addition to any tax
levied or Ieviable under the Himachal Pradesh Passengers and Goods Taxation
Act, 1955 (15 of 1955).

4. Mode of payment of tax.- The tax payable under this Act shall be
paid by every person-in-charge of the mechanical vehicle, cart or animal in or on
which the goods are carried or the person-in-charge of the goods, as the case may
be, in the prescribed manner, info the Government treasury or State Bank of India
or to the taxing aunthority of the district through which the goods are cafried
subject to the condition that snch anthority shall issue him a receipt in the
prescribed form, in token of baving received the amount specified therein.

5. Establiskment of check-posts or barriers and inspection of goods
in transit.- (1) With a view to preventing or checking evasion of tax under this
Act, the Statc Govemment may, by notification, direet the establishment of a
check-post or the erection of a barrier or both on such road or roads as may he
notified.

(2} At every check-post or barrier or at any other place when so required
by an officer-in-charge of the check-post or barrier or any other officer not below
the rank of an Excise and Taxation Inspectar, the driver or any other person-in-
charge of the goods, mechanical vehicle, ammal or cart, shall stop the mechanical
vehicle or animal or cari, as the case may be, and keep it stationary as long as may
reasonably be necessary, and allow the aforesaid officer to examine the contents
in the mechanical vehicle or animal or cart by breaking open the package or
packages, if necessary, and inspect all records relating io the goods caxried which
are in the posscssion of such driver or other person-in-charge, who shall also
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furnish such other information as may be required by the aforesaid officer, and if
considered, necessary, such officer may also search the goods, mechanical
vehicle, animal or cari and the driver or other person-in-charge of the mechanical
vehicle or animal or cart of the goods,

{3) The person-in-charge of the goods, mechanical vehicle, animal or cart
shall keep with him the receipt in the prescribed form showing the tax paid by him
under section 4 in respect of the goods being carned by him and produce on
demand such receipt before an officer-in-charge of a check-post or barrier or any
other officer not below the rank of an Excise and Taxation Inspector checlang
such mechanical vehicle, animal or cart at any other place.

(4) If the person-in-charge of the goods or mechanical vehicle, animal or
cart fails to produce the receipt as required under sub-section (3), the officer-in-
charge of the check-post or batrier or any other officer referred to in sub-section
(3), as the case may be, shall recover the tax at the place of inspection or check-
post or barrier and issue him the receipt in the preseribed form.

(5) If the goods on which the tax is payable under this Act, -are passing
through the check-post or the barrer falhng first in the course of transit within the
State, the person-in-charge of the goods, mechanical vehicle, animal or cart may
pay the tax at such check-post or the barrier and obtain a receipt, in the preseribed
form, against such payment.

6. Exhibition table of tax and statement of penalties.- A table of the
tax authorised to be taken at the office of the taxing authority or at any check-post
or barrier, shall be exhibited, in a conspicuous place near or in such office, check-
post or barrier, legibly written or printed in Hindi and English words and figures,
to which shall be annexcd, written or printed like manner, a statement of penalties
for evading or refusing to pay the tax. .

7. Taxing Authorities.- (1) The State Government may, for cartying out
the purposes of this Act, appomnt a Commissioner and such other officer or
officers to assist him as it thinks fit.

(2) The officer or officers, appointed under sub-section (° 1), shall excicise
the powers of a taxing authonity or such other powers as may be conferred upon
them and perform such duties as may be required by or under this Act, and have
Jurisdiction over such area or areas, and have such relation with one another, as
may be prescribed.

(3) The Government may, instead of appointing any person under sub-
section (1), invest, by notification, any officer of the Excise and Taxation
Department, not below the rank of an Excise and Taxation Inspector, to exercise
any power under thts Act and also specify therein the area in which power is to
be exercised aad thersupon such officer ar officers shall be deemed to have been
appointed under sub-section (1).
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(4) All persons appointed under this Act, shall be deemed to be public
servants within the meaning of section 21 of the Indian Penat Code (45 of 1860).

8. Assistance to Inspectors and other taxing authorities.- All Police
Officers shall be bound to assist the Inspectors and other taxing authorities, when
required, in the performance of their dutics under this Act, and for that purpose,
shall have the same powers which they have in the discharge of their ordinary
police duoties,

9. Recovery of tax in case of refusal to pay or evasion.- (1°) If the
taxing autbority having jurisdiction in the district or Inspector-in-charge of the
check-post or barrier, as the case may be, is satisfied that any person carrying the
goods specified in the Schedules has evaded payment of tax due under this Act,
or such person has not made the payment of tax on demand, he may, for reasons
to be recorded in writing and after hearing the said person, order detention of the
goods and also the mechanical vehicle, cart or animal carrying such goods for
such period as may reasonably be necessary shall allow the same to procced, only
on the owner of goods, or his representative or the driver or other person-in-
charge of the poods, mechanical vehicle, cart or animal on behalf of the owner of
the goods, making payment of the tax or firnishing to his satisfaction a security
or executing a bond with or without sureties for securing a bond with or without
sureties for securing the amount of tax, in the prescribed form.

(2) In case, the person-in-charge of the goods or the mechanical vehicle,
cart or animal detained under sub-section (1) fails to pay the tax due or, furnish
a bond referred to in sub-section (1) within 24 hours of the detention of such
goods, the taxing authority or the Inspector may cause the goods to be sold in the
prescribed manner.

(3) The sale praceeds of such goods after defraying the expenses of sale
and after deducting the tax shall be paid to the person-in-charge of the goods in
the prescribed manner.

10. Penalties.- (1) Whosocver, -

(a) contravenes or abets the contravention of any of the provisions of
this Act or the rulcs made thereunder or any order or direttion made
under any such provision or rule; or

(b) conceals the particulars of the goods carried or deliberately
turnishes inaccurate particulars of such goods,

shall, on conviction, be liable to imprisonment of either description which may
extend to six months ar a fine which may extend to one thousand rupees or both.

(2) No Magistrate shall take cognizance of any offence under this Act or
the rules made thereunder except on a complaint in writing made by an officer or
authority authorised by the Commissioner, in this behalf.
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11. Composition of offences.- (1) The State Government may, by
notification in the Official Gazette, authorise any officer, not below the rank of an
Excise and Taxation Officer, to cornpound the offences committed under this Act
and rules madc thereunder.

(2) The officer amborised under sub-scetion (1), may compound the
offence committed under this Act by charging either a sum of rupees ofie
thousand or double the amount of tax, whichever is higher.

(3) On payment of the sum referred to in sub-section(2), no further
criminal proceedings shall be taken or continued to be taken against the person
concerned in respect of such offence.

12. Appeal - (1) An appcal shall lie to the Appellate Authority appeinted
by the State Government in this behalf, against any ortginal order passed under
this Act, within sixty day of the passing of such order;

Provided that no appeal shall be entertained by such authority unless itis
satisfied that the amount to tax and penalty imposed has been paid:

Provided further that such authority, if satisfied that the persont aggrieved
is unable to make such payment, may, for rcasons to be recorded in writing,
entertain an appeal without such payment having been made.

(2) Save as provided in section 13, an order passed by the Appellate
Authority shall be final.

13. Revision.- The Commissioner may, of his own motion, call for the
record of any proceedings which are pending before, or have been disposed of by,
any authority subordinate to him, for the purpose of satisfying himself ag to the
Iegality or propriety of such proceedings or order made therein and may pass such
order in relation thercto as he may think fit.

(2) The State Government may, by notification confer on any officer
powers of the Commissioner under sub-section(1) to be exercised subject to such
conditions and in respect of such areas as may be specified in the notification.

(3) No order shall be passed under this section which adverscly affects
any person unless such person has been given a reasonable opportunity of being
heard, '

14. Refund.- The taxing authority, either suo-mof or on application
made to i1, shall, in the prescribed manner, refund any amount of tax or penalty,
paid in excess of the amount duec under this Act, to the person who, paid such
amount in access:

Provided that the refund under this section shall be subject to such
conditions as may be prescribed.

15. Power to amend Schedule-1.- (1) The State Government may,
subject lo the condition of previous publication , add to or delete any goods
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specificd in column (2) of Schedule-1 and amend the rate of tax specified in
column (3) thereof and thercupon the said Schedule-l shall stand amended
accordingly: '

Provided that the rate of tax shall not be increascd at any one time by
more than 50% of the rate specified in Schedule-L.

(2) Every notification issued under sub-section (1) shall, as soon as may
be, after it is issued, be laid on the Table of the Legislative Assembly.

16. Bar of Proceedings. - No suit, prosecution or other legal
proceedings shall lie against any person authorised to act by or under this Act or
the rules made thereunder for anything done, or purporting to have been done, in
good faith under this Act or the rules made thercunder.

17. Power to make rules.- The State Government may, by notification
in the Official Gazette, make rules consistent with this Act, for securing the levy
and collection of tax and generally for carrying out the purposes of this Act.

18. Validation and exemption.- (1) Notwithstanding anything contained
in any judgement, decree, or order of any court or other authority to the contrary,
any assessment, levy or collection of any tax, on certain goods carried by road
within the Statc (hereinafier in this section referred to as “aforesaid 1ax™), made
or purporting to have been made or any action taken or anything done under the
provisions of the Himachal Pradesh Taxation {on Certain Goods Carried by Road)
Act, 1976(14 of 1976) and the Himachal Pradesh Taxation (on Certain Goods
Carried by Road) Act, 1991 (10 of 1991) (hereinafter in this section referred to
as “the said Acts™), at any time, on or after the 17th of July, 1976 but before the
commencement of this Act, shall be decmed to be as valid and effective as if such
assessment, levy or collection or action or thing had been made, taken or are done
under the provisions of this Act and accordingly-

(1) the aforesaid tax assessed, levied or collected or purporting to have
been assessed, levied or collected under the provisions of the said
Acts before the commencement of this Act shall be decmed to be
and always deemed to have been validly assessed, levied or
collected 1n accordance with law;

(i) no suit or other proceedings shall be maintained or continued in any
court or before any authority for the refund of, and no enforcement
shall be made by any court or authority, or any decree or order
dirceting the refund of any such aforcsaid tax which has been
collected:;

(iit) recoveries, if any, shall be made in accordance with the provisions
of the said Acts of all amounts which would have been collected
thercunder as such aforesaid tax if this Act had been in force at all
material {imes; and
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(iv) anything done or any action taken (including any rule or order
made, notification issued or direction given or excmption granted or
penalty imposed) under the said Acts before the commencement of
this Act shall be deemed always to have been validly done, taken or
made in accordance with this Act.

(2) Notwithstanding anything contained in sub.-section (1), any goods
specified 1 column (2) of the Schedule-H appended to this Act shall be exempted
from the aforesaid tax where such goods have been carried by road, at any time,
on or after the 17th day of July, 1976 but before the cornmencement of this Act
and the aforesaid tax or part thereof has not been collected on such goads on the
grounds that no such tax or part thercof could have been levied or coliected at that
tine,

(3) For the removal of doubts, it is hereby declared that-

{a} nothing in sub-section (1) shall be construed as preventing any
person-

(i) from questioning, in accordance with the provisions of this
Act, the assessment, Jevy or collection of the aforesaid tax; or

() from claiming refund of the aforesaid tax paid by him in
access of the amonnt due from him under this Act; and

(b) no act or omission on the part of any person, before the
commcncement of this Act, shall be punishable as an offence which
would nat have been so punishable as if this Act had not come into
foree.

19, Repeal and savings.- (1) The Himachal Pradesh Taxation (on Certain
Goods Carried by Road) Act, 1991 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
(including any rule, notification, order issued) under the repealed Act shall, in so
far as it is pot inconsistent with the provisions of this Act, be decmed to have been
dong or taken or issued under the corresponding pravisions of this Act.

SCHEDULE-]

[See sub-sections (1) and (2} of section 3)
SL. No. Particulars of the goods on which tax is leviable Rate of tax
1. Z. 3.
1, Applqs conlained in the boxes upto 10. Kg. 50 paise per box.
capacity

2 Apples contained in boxes of more than 10 Kg Re. .00 per box.
aad apto 20 Kg, caparity.



8.

9.

Apples contained in any other packing or loose
Mangoes

Mandrin, Sweet Oranges including Kinnu
Apricots, Peaches, Plums

Grapes

Bananas

Pears

10. All other fruits

11, Potatoes

12, All other vegetables

1 [13 Forest produce:-

{(a)  Timber (Sawn, Hakries, Dimdimas, logs,
Ballies and Rough Axed of All sizes.

(b)  Khair Wood (including rots or in any
other form)

{c) Fuel Wood and Chil Pulpwood

2[14. Seeds:

Seeds of all forest species like Deodar,
Kail,Chil and Broad leaved species

3[15. Other Forest Produce;

@) Bhabar Grass

(i1)  Bambo, Barberies, Emblica offcianale
(Ambala fruit),Resin

(i)  Diescorca, Saussure lappa (Kuth),

Retha.

(iv)  Centiana Karu (Kaur), Jurinca
Macrorephila (Dhoop)Picrothiza
Karrosa (Kaur, Karu).

(v)  Juglansrcgia (Akbrot bark and frit},
Violserpens Violaedorata (Banafsha)
and Chilgoza

221

50 paise per 10 kg. or
part thereof.
50 paise per 10 kg. or
part thereof.
50 paise per 10 kg, or
part thereof.
50 paise per 10 kg. or
part thereof.
50 paise per 10 kg. or
part thereof.
50 paise per 10 kg. or
part thereof.
50 paise per 10 kg. or
part thereof.
50 paise per 10 kg. or
part thereof.
25 paise per 10 kg, or
part thercof.
25 paisc per 10 kg. or
part thereof.

Rs. 45 per cum.
Rs. 60.00 per quintal
Rs. 10.00 per quintal.]

Rs. 10.00 per 10 Kg. or
part thereof ]

Rs. 5/- per quintal
Rs. 2.00 per 10 Kg. or
part thereof.

Rs. 4.00 per 10 Kg. or
part thereof

Rs. 5.00 per 10 Kg. or
part thereof

Rs. 10.00 per 10 Kg. or
part thereof

2
3

Item No. I3 subs. vide Not No. EXN—F(I‘)UM, dated 15.12.1999, published in

R.H.P.Exlra., dated 15.12.1999, p. 4535-4536.
Tlem No. 14 subs, vide ibid.
Ttem No. 15 subs. vide ibid.
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(vi}  Carum Carvi (Kala Zeera and Katha
(vil) Rauwelfla Serpantina (Rauwolfla)

(viii) Marchella Escullanta (Guchhi)

I116. (a) Bricks

17.

?[(6) Bajri

{c)  Sand

(d)  Other minerals (excluding
Barytes, Shale and Rock Sall),

Cement

3[18 Brick bats
419 Clinker

20.

Prepared explosive, safety fuses, detonating
fuses, detonating caps, detonators and
propellant powder.

Rs. 30.00 per 10Kg.
or part thereof.

Rs. 75.00 per 10Kg,
or part thereof]

Rs. 30 per 10 Kg. or
part thereof

Rs. 45/- per thousand.]
Rs. 7.00 per ton

Rs. 7.00 per ton.

Rs. 7.00 perton ]

Rs.3/-per bag of 50 Kg.
Rs. 22/- per ton.]

Rs. 70.00 per ton

Rs. 5.00 per Kg. or part
thereof ]

>[Explanation.- For the purposes of this Schedule “Timber” means all wood
whether cut up or fashioned or hollowed out for any purpose or not but excluding

fuel wood.] . .
SCHEDULE-II
[See sub-section (3) of section 3]
SINo. Particulars of the goods Period Rate of tax
1.  Apples contained in boxes From 17.7.1976 50 paise per box.

upto 10 kg. capacity. onwards
Apples contained in boxes of
ntore than 10 kg. and upto 20

Kg. capacity.

onwards

From 17.7.1976

Re. 1.00 per box.

item Ne. 16(a) subs. vide Nol. No. EXN-F(]1)4/98, dated 7.12.99, published in

R.H.P Extra,, dated 9.12.1999, p. 4400.

Item No. 16(b), 16(c) and 16(d) subs. vide Not No. EXN-F(1)1/54, dated
15.12.1999, published in R HP Extra., dated 15.12.1999, p. 4535-4536.

Itemn No. 18 Itern subs. vide Not. No. EXN-F(11)4/68, dated 7.12.99, published in

R.H.P.Extra., dated 9.12.1999, p. 4400.

ltems No. 19 and 20 subs, vide Not No. EXN-F(1)1/94, dated 15.12.1999, published

in R.H.P.Extea., duled 15.12.1999, p. 4535-45306.

Explanalion added vide Not No. EXN-F(1)1/94, dated 15.12.1999, published in

RH.P Exara, dated 15,12.1999, p. 4533-45336.
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11.

12.

13

14

Apples contained in any other

packing or loose.
Mangoes

Mandrin, Sweet Oranges

including Kinnu,

Apricots, Peaches, Plums

Grapes

Bananas

Pears

All other fruits

Potatoes contained in bags upto

40 Kg. capacity.

Potatoes contained in bags of
more than 40 Kg. and upto 80

Kg. capacity

{a) Potaloes contained in other

Package or loose.

(b) Potatoes

All other vegetable

From 17.7.1976
onwardgs

From 17.7.1976 to
21.8.85

From 22.8.85
onwards

From 17.7.1976 to
21.8.85

From 22.8.85
onwards

From 17.7.1976 to

- 21.8.85

From 22.8.85
onwards
From 296.9.76

From 29.9.1976 to
21.8..85

From 22 8.85
onwards

From 29.9.1976 to
21.8.45

From 22 8.85
onwards

From 22.8.85
onwards

(i) From 29.4.78 1o
21.8.85

(i) From 22.8.85 to
7.4.86

(i) From 25.4.78 to
21.8.85

(i) From 22.8.85 to
7.4.86

(1} From 29.4 78 to
21.8.85

(ii) From 22 .8.85 to
7.4.86

From 8.4.86
onwards

From 22.8.85
onwards
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50 paisc per 10 Kg.
or part thereof.

25 paise per 10 Kg.
or part thereof.

50 paise per 10 Kg.
or part thergof,

25 paise per 10 Kg,
or part thereaf,

50 paisc per 10 Kg.
or part thereof.

25 paise per 10 Kg.
or part thereof,

50 paise per 10 Kg.
or part thereof.

50 paise per 10 Kg.
or part thereof.

25 paise per 10 Kg,
or part thereof.

50 paise per 10 Kg,
or part thereof.

25 paise per 10 Kg.
or part thereof.

50 paisc per 10 Kg.
or part thereof.

50 paise per 10 Kg.
or part thereof.

50 paise per bag.

Re. 1/- per bag.

Re /- per bag

Rs. 2/- per bag.

50 paise per 40 Kg.

or pari thereof.

Re. 1/-perd0 Kg. or
part thercof,

25 paise per 10 Kg.

or part thereof.

25 pawe per 10 Kg.

or part thereof,
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15 Timber:
(@) Sawn, Haknes (All
stzes): .
(i) Deodar, Swan, From 29.4.78 to
Hakries, Dimdimas, S5.11.78
rough axcd (All sizes)
(ii) Deodar, Walnut, From 6.11.78
Maple, Birdcherry,  onwards
Betula species
(Bhojpattar), Aesculus
ndica (Khanor).
(iii) Kail From 29478 to
' 5.11.78
(iv) Kail, Sal From 6.11.78 on
wards
(v) Chil From 29.4.78
. onwards
{(vi} Fir From29.4.78 to
5.11.78
(vii) Fir/Spruce From 6.11.78
onwards
(viii) Hombeam From 6.11.78
(Khirkee), Ash onwards
(b) Logs (All sizes):
(i) Deodar From 294,78 to
5.11.78
(i) Deodar, Walnut, From 6.11.78
Mapie, Birdcherry, onwards
Betula species
{Bhojpattar),
Aesculus indica
{Khanor).
(i) Kail From 29.4.78 to
S1L.78
(iv) Kail, Sal From 6.11.78
onwards
(v} Chil From29.4.78
onwards
(vi} Fir From 29.4.78 to
5.11.78
(vit) Fir/Spruce From 6.11.78
onwards
(viit) Hornbean From 6.11.78

(Khirkee}), Ash onwards

Rs. 50/- cum

Rs. 50/- Cum.

Rs. 40/~ Cum.
Rs. 40/- Cum.
Rs. 35/- Cun
Rs, 35/« Cum.
Rs.30/- Cum.

Rs. 75/-Cum.

Rs. 35/- Cum.

Rs. 35/- Cum.

Rs. 28/- Cum.,

Rs. 28/- Cum.
Rs. 25/- Cum.
Rs. 20/- Cum.
Rs.20/- Cum.

Rs. 52/-Cum.



Batlics (All sizes):

leaved spceies

(©)
(i) Deodar From 29.4.78
’ onwards
(1) Kail From 29.4.78 to
5.11.78

(iif) Kail, Sal From 6.11.78

onwards

(iv) Chil From 25.4.78

onwards

(iv) Fir From 29.4.78 to

51178
(v) Fir/Spruce From 6.11.78
ohwards
(d} Khair:

(1)  Chipped From6.11.78 {0
heartwood or 21.8.85
billets of
heartwood.

@) Chipped (1)From 22 8.85 to
heariwood or log 31.3.92
formorrootsor  (ii) From 1.4.92
any other form.  onwards

(i) Khair wood with  From 6.11.78 to
bark in billetsor 21 8.85
log form.

(iv) Khairwood with () From 22.8.85 to
bark in biflets or  31.3.92
log form or roets or (ii) From 1.4.92

. any ather form, anwards
(e} Fuel Wood ({)From 6.11.78 1o
21.8.85
(i) From 22.8.85
onwards
(D  Chil Pulpwood {f) From 6.11.78 to
21.8.85
(1i)22.8.85 onwards
(g) Any other coniferousor From 6.11.78
broad Ieaved timber onwards
Seeds:
Sceds of all forest species like  From 6.11.78
Deodar, Kail, Chil and Broad  onwards
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Rs. 25/-Cum.
Rs. 20/- Cum.
. 20/- Cum.

Rs

Rs. 18/- Cum,
Rs. 15/- Cum,
Rs

. 15/- Cum.

Rs. 10/- per quintal

Rs. 50/- per quintal,
Rs. 75/- per quintal.

Rs. 5/- per quintal,

Rs. 25/- per quintal.
Rs. 37.50 per ql;inta]
Rs. 0.75 per quintal.
Rs. 10/- per quintal.
Re. 1/- per quintal.
Rs. 10/- per quintal

Rs. 40/- cum.

Rs. 100/- per quintal.
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17 Other Forest Produce:

(a)

(b)

©

(d)

{e)

4y

(2

(h)

Bamboo

Katha

Resin

Diescorca

Barberries

Carum Carvi (Kala-
Zeera).

Emblica offcianale
(Ambala fruit)

Centiana Karu (Kaur)

Jurnca Macrocephula
{Dhoap)

(i) From 29.4.78 {0
21.8.85

Rs. 1.50 per quintal,

(ii) From 22.8.85 to Rs. 5/- per quintal

23.4.91

(iit) From 24.4.91
onwards

(i) From 29.4.78 1o
23491

Rs. 10/- per quintal.

Rs. 150 per quintal.

(ii) From 24.4.91 to Rs. 500/~ per quintal

10.12.92
(iti) From 11.12.92
onwards

Rs. 250/- per quintal.

Rs. 12.50 per quintal

Rs. 20/- per quintal. .

Rs. 14/- per quintal

(i) From 29.4.78 to
8.4.79

(ii} From 29.4.79 to Nil
23491

(ii1} From 24.4.91
onwards

()From 29.4,78 to
21.8.85

(ii)From 22.8.85
onwards

{1)Frorm 29.4.78 to
21.8.85

(ii)From 22.8.85
onwards

(i)From 29.4.78 10
21.8.85

(11)From 22 8.85
onwards

(1)From 29.4.78 to
21.8.85

(1)From 22.8.85 ta
234561

(1)From 24 .4 91
onwards

(i)From 29.4.78 to
21.8.85

(it)From 22.8.85
onwards.

(i)From 29.4.78 to
21.8.85

(ii)From 22.8.85 to
23491

(Dry).
Rs. 28/- per quintal.

Rs. 10/- per quintal
(Dry).

Rs. 20/- per quintal
(Dry). '

Rs. 200/- per quintal
(Dry).

Rs. 400/- per quintal
(dry).

Rs. 2.50 per quintal
(Dry). _

Rs. 5/- per quintal
(Dry}

Rs. 10/- per quintal
(Dry).

Rs. 25/- per quintal
(Dry).

Rs. 50/- per guintal
(Dry)

Rs.5/- per quintal
(Dry).

Rs. 10/- per quintal
(Dry)



)

®)

0

(m)

(n)

(0)

®

(@

Juglansregia (Akhrot and (i) From 29.4.78 to

fruit} bark

Merchella esculenta
(Guchhie)

Picrothiza Karrosa
{Kaur, Karu)

Rauwolfia Serpantina
(Ravuwolfia)

Saussurca Lappa (Kuth)

(iii)From 24.4,91
onwards

21.8.85.

(i1) From 22.8.85 to

23491

(1) From 24.4 .91
onwards

(DFrom 29.4.78 to
21,885

(ii)From 22.8.85 to
25489

(iii)From 26.4.89
24491

(iv) From 24.4.91
to 31.5.91

(v) From 1.6.91
onwards.

(i)From 29.4.78 to
21.8.85

(i)From 22.8.85 to

onwards

(1)From 29.4.78 to
21.8.85

(i)From 22 .8.85 to
23.491

(iit)From 24,491
onwards

{i)From 29.4.78 to
21.8.85

(i)From 22 8.85
onwards

Terminala Chebula (Hara ())From 29.4.78 to

fruit).

21.8.85

(ii)From 22.8.85 to
23491

(uii)From 24.4.91
onwards

Violserpens Violacdorata (1)From 29.4.78 to

(Banafsha)

Reetha

21.8.85

(ii)From 22.8.85
onwards

()From 25.4.78 to
21.8.85
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Rs. 50/- per quinial
(Dry).

Rs. 10/- per quintal
(Dry). :

Rs 20/- per guintal
(Dry).

Rs. 100/- per quintal
(Dry).

Rs. 2000/-per quintal
(Dry).

Rs.4000/- ger quintal
(Dry) ‘
Rs.3000/- per quintal
(Dry).

Rs. 3000/ per
quintal (Dry).

Rs. 3000/- per
quintal {Dry).

Rs. 25/- per quintal
(Dry).

Rs. 50/- per quintal
(Dry).

Rs. 250 per quintal
(Dry).

Rs. 500/- per quintal
(Dry)

Rs. 750/- per quintal
(Dry).

Rs. 15/- per quintal
(Dry).

Rs. 30/- per quintal
(Dry).

Rs. 10/- per quintal
(Dry).

Rs. 20/- per quintal
(Dry) '
Rs. 40/- per quintal
{Dry).

Rs. 50 per quintal
(Dry).

Rs. 100/- per quintal
(Dry).

Rs. 10/- per quintal
{Dry).
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18.

®)

(s)

)

(b)

()

(d)

Chilgoza

Temminala Belerica

(Behra Frut).

Bhabar Grass

Bricks

Lime Stone

Bajri

Sand

(1)From 22.8.85
onwards

()From 29.4.78 to
21.8.85

(11)From 22.8.85
onwards

(1)From 294,78 to
21.8.85

(ii)From 22.8.85 to
23491

(iif)From 24.4.91
onwards

(i)From 29.4.78 to
21.8.85

(iDFrom 22.8.85 to
23491

(iii)From 24.4 91
onwards

(i)From 22.8.85 to
23491

(ii)From 24.4.91
anwards

{(1)From 22.8.85 10
16.12.85

(ii)From 17.12.85
to 30.4.88
(iii)From 1.5.88.to
23.4.91

(iv) From 24.4 91
to 31.5.9]

(v) From ].6.91
onwards

(i)From 22.8.85 to
23.4.91

Rs. 40/- per quintal

(Dry).

Rs. 75/-per quintal
(Dry).

Rs. 150/- per quintal

(Dry).
Rs. 10/- per quintal

(Dry).
Rs. 20/- per quintal

(Dry)
Rs. 40/- per quintal
Rs. 0.50 per quintal

{Dry).
Re. 1/- per quintal

{Dry)
Rs. 5/- per uintal

(Dry).

Rs. 25/~ per thousand
Rs. 30/-per thousand.
Rs. 10/ per ton.

Rs. 5/- per ton.

Rs. 10/- per ton,

Rs. 50/- per ton.

Rs. 25/- per ton.

Rs. 5/- per ton.

(ii) From 24.4 91 to Rs. 10/- per ton.

30.1094

(ur) From 31.10.94
onwards

(From 22.8.35 10
2349

Rs. 5/ perion.

Rs. 5/- per ton.

(n) From 24.4 91 to Rs. 10/- per ton.

30.10.94
(v) From 31.10.94
onwards

Rs. §f- per ton..



{e) Other minor minerals

19, Cement

20. Brick bats

21. Clinker

22, All types of yarn (excluding

{i)From 22.8 85 to
23491

(ii) From 24.4.91
onwards

(1)From 22.8.85 to
30.4.88

{ilYFrom 1.5.88.i0
23491

(iii) From 24.4.91
10 30.5.94

(iv) From 31.5.94
onwards

{i)From 24.4.91 to
31.5.91

(it) From 1.6.91
onwards

()From 23.9.91 to
27.10.94

(ii}From 28.10.94
to onwards

(i) From 31.5.94 to

229
Rs. 5/- per ton.
Rs. 10/- per ton,

Re }/ per bag of

50 Kg.

Re. 1.50/- per bag of
50Kg..

Rs. 2/- per bag of
50Kg,

Rs. 3/- per bag of
50Kg.

Rs. 20/- per ton.

Rs. 15/-perton..
Rs. 30/« per ton
Rs. 60/- per ton.

0.75 paise per Kg. or

woolen yamn). 31.7.94 part thereof.
(1) From 1.8.94 0.20 paise per Kg. or
onwards part thereof,

23. Prepared explosives, safcty From 31.5.94 Rs. 5/~ per Kg. or
fuses, detonating fuscs, onwards part thereof.
detonating caps, detonators and
propellant powder.

Note.- In this Schedule the word “onwards™ shall mean the period epding on the day

immediately before the gppointed day.

THE HIMACHAL PRADESH TAX ON LUXURIES (IN HOTELS AND
LODGING HOUSES) AMENDMENT ACT, 1959

ARRANGEMENT OF SECTIONS

Sections:
1. Short title.
2. Amendment of scetion 2.
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27. Meter Mechanic

28. Technical Mechanic

29. Junior Office Assistant (IT)

30. Junior Draughtsman/Assistant Draughtsman
31. Clerk/Junior Assistant

32. Data Entry Operator

33. Ferro Printer

34. Laboratory Technician

35. Technician (Carpenter, Mason, Blacksmith, Electrician, Fitter/Plumber, & Mechanic)
36. Male and Female Health Worker

37. Tailoring Teacher

SCHEDULE-IV
[See section 5(1)]

SI. No.  Name of Service
1 2

Architect Planner

Corporation Health Officer/Health Officer
Town Planner

Veterinary Public Health Officer
Law Officer

Planning Officer

Naib Tehsildar

Veterinary Pharmacist

Deputy Controller Accounts
Section Officer (F&A)

. Assistant Architect Planner

. Kanungo

. Patwari.”.

H
COXNAIN R W~

—_— e —
W N =

7. Repeal and savings.—(1) The Himachal Pradesh Municipal Services (Amendment)
Ordinance, 2023 (3 of 2023) is hereby repealed.

(2) Notwithstanding such repeal any action taken or anything done under the Ordinance so
repealed, shall be deemed to have been done or taken under the corresponding provisions of this
Act.

fafer fomm
SIBECEIl

IMHAT—2, 20 FIHR, 2023

AT TAOUAORNRO—S10(6)—18 / 2023—tol —f2ATdel YUY & IodUTd 1 WRA & Hfqend
@ AT 200 B I Uged AlGIdl BT YANT B gY [AraeT Ueel (Ash gRI Hiaud A1 &
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q8 WX) HRIEE GeeH fA8gd, 2023 (2023 BT fORG H@nid 13) B RIS 16—11—2023 BT
aﬁﬁawﬁm%amaaﬁausa%w@)?ﬁa%ﬂ? ferg® @& SfSh urs @I e,
RHMIS Uas H UHIRIG R4 & oIy UIiipd R QAT 2| I SWIad fderged &I ay 2023 &
JAAFTH H=H 13 & HU H IS WP U6 Aled IIoU= (§—T9Ic) 2Ared Uasl § UahiRid
fopar S 2 |

SIEEIEINS
RINa QHIX ofildled,
Afea (fafe) |
fRArae UQw (A% §RT BT AT & T8 UR) BRI GEH
A, 2023
RIS BT HH
EIRT:
1. Gier =4 |
2. IRT 3 BT e |

2023 BT IJAFIH F&=gid 13

feATad U3 (GS% gRT SAUd A1 & a8 UR) BRIEH Geu At e, 2023

(AT ISYUT HEIed gIRT ARG 16 awR, 2023 I AT HIG)

fRAEd UQe (FS@ NI BiaUd AT & d8d W) SR S, 1999 (1999 T
AR AT 16) BT IR [ HxA & o1y T |

YR TRSY & digd’d 9y ¥ f@ard uew faus w9 grr fa=foRad wu § g
Srfefrafag 81—

1. e IM—s9 AfSTm @1 e T fREee Uqe (999 §RT Bfdud Ald @
qE- UR) HRIE FeeA STfAfgH, 2023 & |

2. YRT 3 & HURM—BAEA U3 (AS® §RT SIS Al & d8 UR) BRI
M, 1999 & €T 3 H, —

() SuU-arT (1) & w@IE W AEfaRad @ S, -

(1) 39 AR & Iug=ll & 3fiF A gU IF I A1 Bhsl & ArId 9 ASH
ERT I8 by U gdi—1 & WY (2) d ANfe 1% 9eR & 71 W
IATEA—1 & W9 (3) ¥ I R R AR IGed [HIT ST AR Y
RBR BT AT ﬁv_aT\_rlTQTHI I

(i) SUERT (2) BT g fHar S |
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AUTHORITATIVE ENGLISH TEXT

THE HIMACHAL PRADESH TAXATION (ON CERTAIN GOODS CARRIED BY
ROAD) AMENDMENT ACT, 2023

ARRANGEMENT OF SECTIONS

Sections:
1. Short title .
2. Amendment of Section 3.

Act No. 13 0f 2023

THE HIMACHAL PRADESH TAXATION (ON CERTAIN GOODS CARRIED BY
ROAD) AMENDMENT ACT, 2023

(As ASSENTED TO BY THE HON'BLE GOVERNOR ON 16TH NOVEMBER, 2023)
AN
ACT

further to amend the Himachal Pradesh Taxation (on Certain Goods Carried by Road) Act,
1999 (Act No. 16 of 1999).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fourth Year
of the Republic of India as follows:—

1. Short title— This Act may be called the Himachal Pradesh Taxation (on Certain Goods
Carried by Road) Amendment Act, 2023.

2. Amendment of Section 3.—In Section 3 of the Himachal Pradesh Taxation (on Certain
Goods Carried by Road) Act,1999;

(i) in sub-section (1), for the words “except railways and airways”, the words “at the
rates as specified in column (3) of Schedule-I” shall be substituted; and

(i1) sub-section (2) shall be omitted.

TOWN AND COUNTRY PLANNING DEPARTMENT
HIMACHAL PRADESH

FORM -5
(See rule -8)

NOTICE OF PUBLICATION OF EXISTING LAND USE MAP
Shimla, the 24th November, 2023

No. HIM/TP/PJT/ Sh. Naina Devi Ji-PA/2018/V0l-1/6168-90.—In exercise of the powers
vested under sub-section (1) of Section 15 of the Himachal Pradesh Town and Country Planning
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Act, 1977 (Act No. 12 of 1977), notice is hereby given that the Existing Land Use Map for Sh.
Naina Devi Ji Planning Area has been prepared under sub-section (1) of Section 15 of the Act
ibid and a copy thereof is available for inspection during office hours in the following offices:—

1. The Director,
Town and Country Planning Department,
Nagar Yojana Bhawan, Block No. 32-A, Vikas Nagar,
Kasumpati, Shimla, Himachal Pradesh-171009.

2. The Assistant Town Planner,
Sub-Divisional Town Planning Office,
Bilaspur, District Bilaspur, Himachal Pradesh.

3. The Executive Officer,
Municipal Council, Sh. Naina Devi Ji,
District Bilaspur, Himachal Pradesh.

If there be any objection or suggestion with respect to the Existing Land Use Map so
prepared, it should be sent in writing to the Director, Town and Country Planning Department,
Nagar Yojana Bhawan, Block No. 32-A, Vikas Nagar, Kasumpati, Shimla, Himachal Pradesh-
171009 or to the Assistant Town Planner, Sub-Divisional Town Planning Office, Bilaspur, District
Bilaspur, Himachal Pradesh or to the Executive Officer, Municipal Council, Sh. Naina Devi Ji,
District Bilaspur, Himachal Pradesh, within a period of thirty days from the date of publication of
this Notice in the Official Gazette of Himachal Pradesh.

Any objection or suggestion which may be received from any person with respect to the
said Existing Land Use Map before the period specified above will be considered by the Director.

Place: Shimla

Date: 24-11-2023
Sd/-
Director,
Town and Country Planning Deptt.
Himachal Pradesh, Shimla-171009.

FORESTS DEPARTMENT
NOTIFICATION
Shimla-2, the 10th November, 2023

No. FFE-B-A (4)-2/2015-L.—In exercise of the power conferred by Section 6 of the H.P.
Forest Produce (Regulation of Trade) Act, 1982 read with Rule-5 of H.P. Forest Produce
(Regulation of Trade) Rules, 1982, the Governor Himachal Pradesh is pleased to constitute the
following Advisory Committee for the year 2024-25 in respect of each Forest Division to advise
the State Government in the matter of fixation from time to time of a fair and reasonable price at
which forest produce offered for sale by the owners be purchased by the H.P. State Forest
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Development Corporation, an agent of the State Government and also on such matters as may be
referred to them by the State Government:—

Sl Particulars Remarks

No.

1. Divisional Forest Officer of the concerned Division Chairman-cum-Convener
2. Representative of Deputy Commissioner of the area, | Member

not below the rank of Tehsildar, to be nominated by
concerned Deputy Commissioner.

3. | Two Pradhans of the Gram Panchayat of the area due | Members
for felling under the Approved Ten Years Felling
Programme formulated under Section 4 of the H.P. Land
Preservation Act, 1978, to be nominated by the
concerned CCFs/ CFs.

4. Representative of the Managing Director, H.P. State | Member
Forest Dev. Corporation Ltd., not below the rank of
Assistant Manager.

The Chairman-cum-Conveners of the Advisory Committees are directed to convene the
meeting of the Committee and do needful as per Section 6 of the H.P. Forest Produce (Regulation
of Trade) Act, 1982 read with Rule-5 of H.P. Forest Produce (Regulation of Trade) Rules, 1982.
The recommendations of the Advisory Committees be forwarded to the Government through
proper channel before 15th January, 2024.

By order,

Dr. AMANDEEP GARG
Secretary (Forests).

9 3[STAd TENIIGR Ud WErd ATEdr yorH vft, el desiier e,

fSrem 7ot (FRomo)
ghed! : FH GOl
e /R ¢ 29 /2023 IR SRR : 16—11—2023 TRRG Ul : 12—12—2023
s s Ut gF S M, Fard g dieie e, SThER dleiTe, desiid |eid,
Sterm 7T (f2ovo) el |
CRIC]
3 STl gy |

I GRT 37(2) Y—IToIRG IIATIH, 1954 & Tgd AAGT—UH |

AUST (fRo¥o) ERT AW Siy=nRaparsil died s R H UKd Aed—99 H Ieoid &A1 §






